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on 21.1.1993, thn applicant filed the present
application while worKing as Head Clerh in Signals
wcrhshop, Ghaziabad, praying for the grant of relief
that the applicant be considered for promotion to the
post of Assistant Ennerintendent in the grade
RS. 1600-2660 (HPS) and further, that the men- .i.gum dated
30.7.1991 (Rnnexure-E) be quashed. Anotl .as issued
to the respondents who have filed their re v and it is
stated that the final irder on the menoranQ. of show
ole notice has alrei •teen passed on 31.13... .92 after
considering the representation filed by the applicant,
and as such, the pre: nt application becomes intructuous
and is liable to t smissed.

2. We have heard the learned counsel for the
respondents on this preliminary objection and also
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perused the punishment order issued under the signatures
of the General Manager, Northern Railway, on 31.12.1992.
We are not going to consider the argum t advanced by
the learned counsel for the icant 'at there is some
doubt about the genuineness of the date 31.12.^ 92 on
which the order has been issued nor is it necessary in

the 3ircumst-nc of the present case The learned
counsel for th applicant, however, argued that he
should be giver time to amend the O.A. but we do not
find that any amendment can serve the pu-pose to save

application which has already ..acome infructuous.

The applicant may not be aware at the time of filing
this application 25 days after the punishment order was
passed.

3. The learned counsel for the applicant also sought

the relief that ha should be considered for promotion

but in view of the fact that the applicant has already

stood punished vide older dated 31.12.1992, the relief
cannot be granted.

4. In vi V of the above facts and circumstances, the

p.'t, ent application has become infructuous and disposed

of as such. The applicant may assail the order, if he

si desires, passed on 31.12.1993, in accordance with

law. No costs.
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